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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.45 of 2009
DATE OF DECISION: 25.03.2009

Shri Mani Ram Nath
cesseneeenn Applicant/s.
Mr.D.Barman
Advocate for the
Applicant/s.

U.0.1. & Ors
....................................... Respondent/s

Mr.B.C.Pathak, Standing counsel for Central Silk Board.
T ..-o--‘o-o.o-Advocate for the
Respondents

CORAM

THE HON’BLE MR.A.K.GAUR, JUDICIAL MEMBER
THE HON’BLE MR.KHUSHIRAM, ADMINISTRATIVE MEMBER

4, Whether Reporters of local newspapers may be allowed to Yes/No
see the Judgment?

5. Whether to be referred to the Reporter or not? Yes/No

6. Whether their Lordships wish to see the fair copy

of the Judgment? Yes/No

7%6a's
Judgment delivered by : Judicial Member



CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.45 of 2009.
Date of Order : This, the 25" day of March, 2009.

THE HON’BLE MR. A.K.GAUR, JUDICIAL MEMBER
THE HON’BLE MR. KHUSHIRAM, ADMINISTRATIVE MEMBER

Shri Mani Ram Nath ,
"S/o Late Hashi Ram Nath .
Vill: Dakhin Bordol, P.O: Bordol
P.S: Rangiya, working as TSFW, Grade-IV
- in the office of the Director (NE)
Central Silk Board, Guwahati
presently residing at Dhyan Singh Mansion
R.G.Barua Road, near Assam State Zoo
Guwahati-781 005, District: Kamrup
Assam.
...Applicant.

By Advocates: . ©  Mr.B.Ramchiary, Mr.D.C.Talukdar & Mr.D.Barman

- Versus —

1. The Union of India represented by the
by the Secretary to the Govt. of India
Ministry of Textiles, New Delhi
PIN: 110 001.

2. The Member Secretary
Central Silk Board -
Bangalore
PIN: 560 068.

3. ° - The Director (North East)
S Central Silk Board
E Zoo Road, Guwahati
, PIN: 781 024, .
‘ ... Respondents.

. " | By Mr.B.C.Pathak, Standing counsel for the Central Silk Board
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ORDER(ORAL)

A.K.GAUR, MEMBER (J)

We have hea_rd Mr.D.Barman, learned counsel for the Applicant

and Mr.B.C.Pathak, learned Standing counsel for the Central Silk Board.

2. We are éatisfied that justice will be met if the Applicant is
directed to prefer a représentation along with the order passed by the
Hon'ble High Court before the Respondents. If such a repfesentation 1S
submitted by the 'Applic.:ant. to the Respondents along Wifh the‘ order of the
Hon'ble High Court within ten dayé from the date of receipt of this or(ier,
the Reséondent‘s are directed to consider the grieﬂrance of the Applicant
and dispose of the same by passing a spéaking order thereon within a
period of three months thereafter. Be it noted here ‘that we have not passed

any order on the merits of the case.

3. - The O.A. is disposed of as above.

/BB/ .

25- 3 2005 o
(KHUSHIRAM) ' (A.K.GAUR)

ADMNISTRATIVE MEMBER » JUDICIAL MEMBER
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(An application under section 19 of the Central Adm|n| trative-Tribunal At

ORIGINAL APPLICATION NO. L}S' /2009
Shri Mani Ram Nath ................. Petitioner. .
- - Vs -
Union of India and Others........coov..... Respondents.

/' syNopsIs

¥

1. The particulérs against which this application is made:

The appllcant is a Central Government.employee working as TSFW,
Grade- IV staff 'in the Office of the Director (N.E.), Central Silk Board,
Ministry of Textiles, Govt. of India, Guwahati. The applicant has been kept
away from attending his Office duties by the Respondent authorities due to
criminal case pending against the applicant. The competent authorities, vide
- No. CSB-2(6) /93 Labour, dated 07.05.1997 issued by the Asstt Secretary
(Law), Central Silk Board, Ministry of Textiles, Govt. of India, Bangalore,
directed the Director (NE), Central Board, Gu\/T/ahti to convey approval of the
competent authority to suspend the applicant pending inquiry from the
date mentioned in the order and to keep away from work by paying
Subsistence Allowance as per Rulé, 50% of the wages which the workmen is
entitled to immediately preceding the date of suspension for the first 90
days of suspension and 75% of such wagés for the remaining period of
suspension proceedings. But inspite of the authorities direction mentioned
above, the Respondents have not issued any written suspension order nor
paid the subsistence allowance in compliance of the said direction till date.

Héhce, this application has been filed seeking justice.

Relief snught for:
For an appropriate direction to the Respondents to pay the

subsistence allowance in comipliance of the authority’s said direction and as

admissible under the prdvisions of Rules FR 53.
< . Filed by
| Jonpew chv. Todukedar—
Advocate, G.H.C.
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'BEFORE THE CENTRAL ADMINISTRATIVE ;!XRIBUNA!{Q%¥ JWAHAFIBENCH,
AT GUWAHATI
(An application under section 19 of the Central Administrative Tribunal Act.)

ORIGINAL APPLICATION No 45 /2000

Shri Mani Ram Nath ................. Petitioner.
—_ VS —_ ' ..

Union of India and others..................... Respondents.

LIST OF PARTICULARS OF THE CASE:

Date: ' Particulars Page No.
11/14.3.1988- : Initial engagement as daily wage basis:- Annexure- I.

14.10.1993  : Converted/appointed as TSFW, Grade IV  Annexure- II.

07.05.1997 : Direction for suspension and payment of

subsistence allowance to the petitioner- Annexure-III.

13.09.1999 :Hon'ble High Court’s Judgments Annexure- IV & V

27.09.1999 : Petifioner’s ;epresentatfon, . "~ Annexure- VI

08.08.2001 : Respondents correspondencé--:letter, Annéxure- VII. .

20.02.2007 Respondents corr_espondence letter, Annexure-VIII.

20.10.2008 .+ Respondents correspondence letter, Annexure-IX. .

22.12.2008 - : Medical fitness certificate Annexure-X.
Filed by

»Zw'trw ch Todadedotr
Advocate, G.H.C.

Date:- te»[aloq‘



AT GUWAHATL.
(An application under section 19 of the Central Administrative Tribunal Act.) |

\

ORIGINAL APPLICATION NO. Lfb /2009

Shri Mani Ram Nath ...........cccccoeeieenn, Applicant.
' - Vs -
Union of India and others..................... Respondents.
INDEX
Sl Particulars Page No.
1. Body of application: ' ;1‘ e
2. Aﬁﬁdawt/ Verificatiom ()
3. Annexure — I 10
4. Annexure - II 11
5. Annexure — III 12-13
6. Annexure - IV~ - “Y-16
7. Annexure =V tz-18
8. Annexure - VI - BT
9. Annexure — VII : 26
10. Annexure - VIII 91
11.  Annexure - IX | 02
12.  Annexure -X 2304
Filed by
oDeripen ch Todadeoalon—

Advocate, G.H.C.
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ORIGINAL APPLICATION NO. ) /2009

‘Between- §

Shri Mani Ram Nath, S/o Late Hashi Ram Nath, |
Service by profession, vill-  Dakhin Bordol, %)
P.O.- Bordol, P.S.- Rangiya, working as TSFW,
Grade-1V in the bfﬁce of Director (NE), Central

Silk Board, Guwahati, presently residing at

«

Dhyan Singh Mansion, R.G. Barua Road near
Assam State Zoo, Guwahati-781005, in the
District of Kamrup, Assam.

G e e Applicant.
Vs -

1. | The Union of India represented by the
Secretary to the Govt. of India, Ministry
of Textilqs, New Delhi, PIN- 110001 -

2. The Mer;1ber Secretary, Central Silk
Board, Bangalore, PIN- 560068.,

3. The Director (North East), Central Silk
Board, Zoo Road Guwahati, PIN-
781024, _—

........................... Respondents.

DETAILS OF APPLICATION

1. The particulars against which this application is made:

_ This is an application under section 19 of the Central Administrative
Tribunal, Act, 1985 before this Tribunal for ‘a direction to the Respondent
authorities to pay the subsistence allowance to the applicant during his
under suspension period w. e. f. 10/06/1996 onwards as per admissible
under F.R.53 of the Fundamental Rules and Supplementary Rules in

Contd. to..p/2
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compliance with the direction of the competent authorities, vide - No. CSB-
2(6) /93 Labour, dated 07.05.1997 issued by the Asstt Secretary (Law),
Central Silk Board, Ministry of Textiles, Govt of India, Bangalore. The
applicant is a Grade IV staff working as time Scale Farm Worker (TSFW) in
the office of the Director(N E), Central Silk Board, Guwahati, now he is
under suspension due to his arrest by the police on 10.06.1996 in
connection with All Women police P.S. Case No. 16/96 U/S 498(A), I.P.C on
complaint lodged by his wife with the All Women Police Station, Panbazar,
Guwahati. Inspite of the direction of the corﬁpetent authority for payment
of subsistence allowance to the applicant, the Respondents have not paid
the subsistence allowance till date inspite of repeated approach to the
Respondent authorities for payment of his subsistence allowance. Hence,

this application has been filed before this Hon’ble Tribunal seeking justice.

2 Limitation:

The applicant declares that the instant application has been filed
within the limitation period prescribed under section 21 of the Central
Administrative Tribunal Act, 1985.

3 Jurisdiction : "
The applicant further declares that the subject matter of the case is
within the jurisdiction of this Hon'ble Administrative Tribunal.

4. Facts of the case:
4.1, That the applicant is a citizen of India and a permanent resident of

Assam, presently residing at the above mentioned location and as such the
applicant is entitled to all rights, privileges and protections guaranteed under
the Constitution of India and other statutory laws of the fand in force for the

time being.

4.2. That the petitioner begs to state that the petitioner is hailing from a
very poor family, due to poor condition of fhe family the petitioner could
read only up to High School level education and he was compelled to leave
his study and was in search of a JOb to support in malntamlng his family as

well as his livelihood.

4.3. That the applicant respectfully beg§ to state that the applicant
was ergjaged by the Respondent authoritiesw on his application initially as
casual Labourer on daily wage basis under the Officer in Charge Reeling and

Contd. to..p/3
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~Weaving and Cold Storage Unit at Slbsa“ar Vlde,ﬁNo"CSBfD’(T\lBﬁ

EAST)/11-32/87-88/16165, dated 11/14.03.1988. Subsequently, the
applicait was converted/appointed as Time Scale Labourer w.e.f.18.03.1993
in the Office of the Director (N E), Central Silk Board, Ministry of Textiles,
Govt. of India, Guwahati, vide letter No. CSB/MSDP/2/38/92-
93/ACCTS/TSLS/3093, dated 14.10.93 issue"d“ by the Director (NE), Central
Silk Board , Ministry of Textiles, Govt. of India, Guwahati. Pursuant to the
said order the applicant joined and since then he has been working as
Grade 1V staff in the office of the , Director, Central Silk Board, Guwahati till
date.

Copies of letters dated 11/14.03. 88 and dated 14.10.1993 are

annexed herewith as Annexure I & II respectively.

4.4 That the applicant respectfully begs to state that during his service
period, in the year 1995, the applicant married to a daughter of a well to
do family, namely- Smt. Anjali Devi. Due to the difference of status of fiving
condition between the applicant and his hgwly married wife, Smti Anjali
Devi, sometimes there were family discord between the husband and wife.
The parents of his wife and other members of their family being working in
the Police Department, they were always trying to dominate by interfering
the family life of the applicant. At one time, the family discords reached up
to the extreme point and at the behest/instigation of the parents, the wife of
the applicant, Smti Anjali Devi lodged an Ejahar against the appli(;ant before
the Al Women Police Station, Guwahati involving him with domestic
violence/ demand of dowry etc. allegedly stating with fabricated / concocted
stories. On the basis of said complaint, a case was registered by the Police
as Ali Women Police P.S. Case No.T6/96 U/S 498(A), I.P.C. and on
accusation of criminal offence the petitioner'}/vas arrested by the police on
10.06.1996. The applicant was kept in jail for a period of more than two
months for which the authority, vide- No. CSB-2(6)/93-Labour, dated
07.05.97 issued by the Asstt. Secretary (Law), Central Silk Board, Ministry
of Textiles, Govt. of India. Béngalore, directed the Director (NE), Central
Silk Board, Guwahti to convey approval of the competent authority to
suspend the applicant, Shri Maniram Nath, TSFW, MSDP, Guwahati,
pendiny inquiry from the date mentioned in the order and to keep
awéy from work by paying subsistence allowance as per Rule, 50% of the
wages which the workmen is entitled to immediately preceding he date of

Contd. to..p/4



the remaining period of suspension proceedlngs But inspite of the
authorities said drrectlon, the Respondents;,-have not issued any written
suspension order nor paid the subsistence allowance to the applicant till
date.

A copy of letter dated 7.05.1997 is annexed herewith as Annexure
I11.

4.5. That the applicant respectfully begs ta state that the applicant after
his release from jail on bail, while he went to resume his duty the applicant
was kept away from his duty by the Respondents as per direction of the
authorities, due to criminal case pending against him. But the Respondent
have not issued any notice of suspension order in written to the applicant
nor he has been paid his subsistence allowance during his under suspension
- period from the date of his arrest on 10.06.1996 till date. Now, due to non-
payment of subsistence allowance, the applicant has been facing untolerable
acute financial hardship for maintaining his family. Even the applicant was
compelled to work as labour on daily wage basis on the road side portable
Tea Stall just to maintain his livelihood. Inspite of repeated approach to the
Respondents for payment of his due subsisterice allowance, the Respondent
authorities have not paid his -due subsistence allowance as admissible under
FR 53 till date.

- 4.6. That the applicant begs to state that for non payment of his
due subsistence allowance by the Respondent authorities inspite of the clear
direction of the competent authorities, as adrhissible under the provisions of
Rules F.R.53 of the Fundamental Rules and Supplementary Rules, the
applicant had to file a Writ petition before this Hon’ble Court, vide - C. R.
No. 417/97 praying for his reinstatement in service or to pay his
subsistence allowance. However, as the reinstatement is not
permissible under the provision of law, the pé._titioner was verbally instructed
by the Respondents to withdraw his said Writ petition giving hope of
paying subsistence allowance as per provisions of law. Accordingly, with the
hope or getting subsistence allowance from the Respondents, the applicant
filed a Misc. case for withdrawal of the said writ petition , vide - Misc. Case
No0.1008/99 and on the basis of said Misc. case the Writ  petition C.R. No.
417/97 was dismissed on withdrawal, vide Jijtlgment/ order dated 13.09.99
passed in Misc..Case No. 1008/99 and CR No.417/97.

Contd. to..p/5
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Copies of judgment/ order dated 13. 09 ob are anﬁe%é%i ﬁr@;ﬁ‘hier‘:§

Annexure IV & V respectively.

4.7. That the applicant respectfully begs to state that inspite of
withdrawal of the writ petition C.R. No. 417/97, the Respondents authorities
have not taken action to pay the due subS|stence allowance to the applicant
as adm|SS|bIe under the provision of Rules F. R 53 of the Fundamental Rules
and Supplementary Rules till date. The applicant has been approaching the
Respondent authorities repeatedly on different occasions from time to time
by submitting representations to the Respondent authorities to pay his due
subsistence allowance. The Respondents authorities advised the applicant to
submit the present position of the Criminal C,éSe No. 16/96 U/S 498(A), I.P.
C. in details indicating date-wise events supported by the documents to
consider the proposal for reinstatement, vide- No. CSB/MSSO/
1/1/193/93/ES/PF-MRN/8023, dated 21.02.2007 and also advised to submit
the copy of judgment passed by this Hon’ble High Court in Misc. Case No.
1008/99. The highest competent authority of the Department also directed
the Deputy Director (A & A), Mvuga Silk Wdfm Seed Organization, Central
Silk Board, Guwahati, to furnish the present position of the Criminal Case
No. 16/96 U/S 498-A I.P.C. pending against the applicant, Shri Mani Ram
Nath, TSFW, if the said case has been found disposed off, vide No. CSB-
2(11)/97-Labour (Law) dated 15.12.2008. In response to the direction of the
Respondents as advised, the petitioner had élready submitted the copies of
Judgment passed in Misc. Case No. 1008/99 and C.R. N0.417/97 to the
Respondents. However, it is to be stated that the said Criminal case No.
16/96 U/S 498(A), L.P.C. registered as G.R. N0.2271/96, is pending before
the learned Court of the Chief Judicial Magistrate, Kamrup Guwahati till date.
Since , the Criminal Case is still pending against the applicant, the applicant
is not entitled to be reinstated in his service under the provisions of law
however, the subsistence allowance could have been paid to the
applicant by the Respondent authorities as admissible under FR-53. The
applicant approached the respondent authorities praying for payment of his
due subsistence allowance from time to time in compliance of the
competent authorities standing direction as well as admissible under
the provisions of the Rules F.R. 53 but the Respondent authorities have

been denying the claim of the applicant to pay the subsistence allowance.

Copies of letters dated 27.09.99, 08.08.2001, 21.02.2007 and
20.10.2008 are annexed herewith as Annexure VI, VII, VIII and IX
respectively.

Contd. to..p/6

SV Mower” Kopn N



17 MAR ne %(

e
T
4.8. That the applicant respectfully begs\to staté AN g .

process of trial of the said criminal case, G.‘R-. No;2271/96 in the Court of
Chief Judicial Magistrate, Kamrup, Guwahati-,'-fr&in connection with All Women
Police P. S. Case No0.16/96 U/S 498(A), I.P.C., the applicant, due to
suffering from financial hardship and working hard labour daily labourer just
to maintain his family and his livelihood, his health was deteriorated day by
day as a result he was suffering from serious illness, Koch’s (T.B) for which
he had to undergo for medical treatment under a Registered Medical
practitioner for a period of about more than 1 > vyears. In this regard, the
Doctor issued a Medical Certificate in favour of the applicant, vide- dated
22.12.2008 (copy enclosed). But due to the absence of the petitioner in
appearing before the trial Court in connection with the aforesaid Criminal
case, while the petitioner was under treatment due to his suffering from
Koch’s T. B, a non-bailable warrant was issued against the applicant for
default of his appearing in the trial court as learnt from the reliable sources
of the applicant did not receive any notice/warrant of NBW from the Court
nor informed by the counsel/Advocate of the applicant till date. However,
the applicant has engaged an Advocate newly to take step and to complete
the process of trial of the said criminal case and on enquiry by his engaged
Advocate/Counsel, it was found that the said‘ case has not been listed from
the last date 21.5.2007 till date and no records of the said case could be
traced out. There is no certainty when the said case shall be finally
disposed off and the applicant shall have be remained under suspension till
finally disposed of the said criminal case to be reinstated in his Service and
as such, the applicant prays before this Hon’ble Tribunal for a direction to
pay his subsistence allowance as admissible under the provision of Rules FR
53 pursuant to the aforesaid direction of the authority, vide- No. CSB-
2(6)/93-Labour, dated 07.05.97 ( Annexure C)

A copy of medical fitness certificate dated 22.12.2008 is annexed

herewith as Annexure--X. ;

4.9. That the applicant most respectfully begs to submits that it is
apprehended that the Criminal Case GR N0.2271/96 in connection with All
Women Police P.S. Case No. 16/96 U/S 498(A), I.P.C., now pending against
the .applicant in the Court of the learned Chief Judicial Magistrate, Kamrup,
Guwahati, may be delayed in disposal and"és such this Hon’ble Tribunal
in exercise of power conferred, may be pleased to direct the Respondent

Contd. to..p/7
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authorities to pay the due subsistence allowance @%waﬂ?ﬁi @pptidant_as

admissible under the provisions of Rules, FR*53%ifi compliance of the. said-

letter No. CSB-2(6)/93-Labour, dated 07.05.97

5. Grounds for relief with legal provisions:

.5.1  For that the respondent authorities have violated the provisions of
Rules, FR 53 and in not cbmplying with the letter No. CSB-2(6)/93-Labour,
dtd 07.05.97 issued by the Asstt. Secretary(Law), Central Silk Board,
Ministry of Textiles, Govt. of India, Bangalore.

52  For that there is a strong suspicion of manipulation of records of
the applicant most respectfully begs to submits that it is apprehended that
the Criminal Case GR No0.2271/96 in connection with All Women Police P.S.
Case No. 16/96 U/S 498(A), 1.P.C., now pending against the applicant in the
Court of the learned Chief Judicial Magistrate, Kamrup, Guwahati, may be
‘delayed in disposal and as such this Hon'ble Tribunal Court in exercise of
power conferred, may be pleased to direct the Respondent authorities to
pay the due subsistence allowance to the applicant as admissible under the
provisions of Rules, FR 53 in compliance of the said letter No. CSB-2(6)/93-
Labour dated 07.05.97.

6. Matter not previously filed or pending in any other court:

The applicant further declares that for non-payment of his due subsistence
allowance by the Respondent authorities inspite of the clear direction of the
competent authorities, as admissible under the provisions of Rules F.R.53 of
the Fundamental Rules and Supplementary Rules, the applicant had to file a
Writ petition before this Hon’ble Court, vide — C. R. No. 417/97 praying for
his reinstatement in service or to pay his  subsistence allowance. However,
as the reinstatement is not ~ permissible under the provision of law, the
applicant was verbally instructed by the Respondents to withdraw his said
Writ petition giving hope of pay'ing subsistence allowance as per provisions
of law. Accordingly, with the hope of getting subsistence allowance from the
Respondents, the applicant filed a Misc. casef'_for withdrawal of the said writ
petition , vide - Misc. Case No.100_8/99ahd on the basis of said Misc. case
the Writ petition C.R. No. 417/97 was.dismissed on withdrawal, vide
Judgment/ order dated 13.09.99 passed in Misc. Case No. 1008/99 and CR
No.417/97. Further, the applicant filed another Writ petition before the
Hon'ble Gauhati High Court W.P.(C) No.889/2009 praying for payment of

it Contd. to..p/8
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subsistence allowance as the aforesaid cﬁ’ﬁw?;al case is still pending
However, the Hon’ble Gauhati High court has disposed of the said writ
petition with a direction to the applicant to approach this Hon’ble Tribunal on
9.03.2009 and now there is no writ petition pending before any court except

this one.

7. Relief Sought for:
It is, therefore, prayed that your honour Tribunal

Court would graciously be pleased to issue notice /
Rule, call for records, calling upon the respondents to
show cause as to why the Respondents should not be
directed to pay the subsistence allowances to the
applicant during his under suspension period under
the provision of Rules F.R.53 in compliance with letter
No. CSB-2(6)/93-Labour, dated 07.05.1997
(Annexure-C) and after hearing both the parties,
pass such other order, or orders as your Lordship may

deem fit and proper.

8. Interim Order prayed for:

The applicant have not prayed for any interim order in this

application.

9. Particulars of IPO:
(@-. LP.O.No. 3944903453 of Rs.50.00 dated 16.03.2009 ,

‘b) Date: igfoal2009
© Payable at : G.P.O., Guwahati- 1.

10.  List of enclosure;

As stated in the index.

(Verification.)

Contd. to P/9
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I, Shri Mani Ram Nath, S/o Late Hashi Ram Nath, aged about
39 years, Service by profession, a resident of Dakhin Bordol, P.O.- Bordol,

P.S.- Rangiya, in the District of Kamrup, working as TSFW, Grade-1V in the

Office of Director (NE), Central Silk Board, Guwahati , presently residing at

Dhyan Singh Mansion, R.G. Barua Road near Assam State Zoo, Guwahati-5,

in the District of Kamrup, Assam, do hereby verify that the contents of

paragraphs ............. i S to ... O . believed to be true and that I have

not suppressed any material facts.

AND, I sign this verification on this 16th day of March, 2009 at

Guwahati

L

Plap Koo Tk

Signature of applicant
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: _Sub:r“Afrbét of - Sﬁf?wﬁbn]FgavNath —;*Tme]nE;;76~pFarm S
Worker., MSOP-" GUWAHATI -"regarding

mar 560 068. s /b/ : x}
- “.'. »w'.ou o
" r~xo',,¢sa~2(6)/93-Labour. , . - ‘Date (__oz_"._.os 1097
. . T R \ " TN T R
~ The Director INGED o e N Wmﬂ) L et
: .‘Central Silk Board USSRt B A %i.‘;, J’WW(Ameidentlalx.
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I am directed' “tio : refer ‘to ' your — letter 4
: No.CSB/MSDP/1/1/193/93/ES/PF—MRN/,1207 dated 08.07.1998" ‘on "the®:
i subject cited- above .and to coqvey approval of, the,yCompetent

Authority to suspend. Shri.Moniram Nath, WTSFVL' MSPP;L¢GuwahaUt;
" pendinhg enquir from” the date]mentionad"ﬁn the order [only
prospective]y]j o Keep away firom work by paying Subsistence _

+ - Allowance +was 'per. Rule as '-indicated. below. The Ocder ,of%
» suspension may indicate thefreasons for. suspen31on Ry BR X
b a]l'{ o Whenr.an 'workman%1s auspended by an employer rpendmg

R ... investigation, LOFQtiﬂQ&iFY the employer has to: pay sto;

HROE e such v workman_ the subsistence allowance at the rate of-
AZ,, L 50% *ofithe’ wages'.which the workman . is entitled to.
fol e immediately ™ preceding]tho date of susponsion for the!
R R firpthfp 19yo of auopomuinn' ~and , 2t
%inJ*ﬁg; At the' rate of 7o% of such VQQGS' for the remaining

PV s - period ofs suspension, {if the delay in the completion of

b\ . disciplinary proceedings against such workman - igs not
: {ph directly attr1butable[to the conduct of such workman-.:
f e However if the inquiry|is- prolonged beyond 80 days for.
L . the ‘reasons direct]y‘attributab]e to the worker the :
i ' subsistence allowance shall be 1/4 of the wages:for the .

A period thereafter. -. The said position holds good 1n1
A case of criminal proceddings also. ‘ ;
o . [ ] T .
Lt The speasons for de]a; at each stage may be reviewedg
f¢‘?ﬂ : from" time " to time by |following up the pending Court;.
:}_i{\.é' - Cases and Sudsistence q]\owance at the above rates may
A accordingly be paid. | o
vy .

e

;%H ' Further to state that ;ha said Worker may be informed’
fﬁ&emain in the Headquartoran/pd;that he ehould not leave the*.

f fyarters without permissio >fﬁ§he Officer-in-charge‘and also"
w¢ hould be " asked to produce “ non-employment - Cer?ificatg.
¢ \aiming subsistence allowance.
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A In’ cont1nuat1on to this Office- letter No. CSB 2(11)/97-
S Labour[Law] dated 21.04, 1997 it is. .stated that Shri.Moniram Nath

vide para 5 oflW.P.No. 4412/97 has alleged that he is a Govt.

servant . In this: connection,* it may be made clear to the
Advocate that - Shri. Moniram Nath is not a Govt. Servant and ' is
#:only a Labourer to whom the Government of India’'s Central Civil o
N Sqrvice [C]assif1cat1on, Contro] & Appea]];1965 w1llhnot app1y. <
o ‘ Action taken asiaboveﬁ‘may be J'Intimated to\ Central
- Office from- time tott1me.;' ; ' % R
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IN THE GAUHATI HI1GHCOURT
(THE HIGH COURT OF ASSAMsNAGALAN
MIZORAM & ARUNACHAL PRADESH )

CTVIL RULE ND.417/97.

Mani Ram Nath,
resident of Dakhin Bordol,
[ i v A P e M

P.S. anqia, Uistriét-Kamrup.'
| ?

1Vs -
1.The pnioh~of lndi;,
reore%enteé by the §écretary to the
aover%ment of Indi;;miniétry of '
Textiﬂé,Neu-Delhi-{,
2.The member Secrééé;y.
Central Silk BoardL Bangalore.
EiTha‘Director (No;th East),
Central Silk Board,
Zoo Roese Road, Guuéhati;za, 
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| PRESENT :

THE HON'BLE MR,JUSTICE A.K LPATNA IKi,
i i

For the Patitioner :: Mr. 8.K.Sharma,

. pout @7 E : Mr. M.K. Choudhury,
L b g ' |
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Petition.

'Resbondents.
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For t$e Respondent :¢ C,G,S,C. .
L Dy, (Mg)S,Rahman,Acvogate,
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DATE ORDER

13,9.99, " Heard Mr. MK,Choudhury, learned counsel

In vieu of the order passed in Misc
Case No:. 100R/99,this writ petition stands dismissed on

withdrawal,
§ Sd/-A .K.PATNA TK

JUDGE.,
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UdEF ivil Rule vida NO. 417/917 filad by ms has
by the Guushati! Nigh Court on|{23.09 '99.
ordoxr deted 23.

L
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A Copy of the -Honoureble, igh Com:}

vy, 99 io enc.loucd herewith for.your kind‘puruaul and xpf.m e JniL
| ' ~ "T '

' Furthes, it 19 s tated thet quite’s long timo I have bean (r‘(}' A

o@ffoting from mental tenaion and ngoqy duu to unauoidobln fomily dioputa ’
for which 1 rcm{limd obgant! from my . dutieu. o . _ g
. - : ” ' s .,'c".h.; J

-i ln this :uspect Ilom to. 868 Ure - thet 1.ahell not Topast Y
such misteke in' futura ond nbide by |'e.ll ru.l.oa & regulations ot' tha Cethn""
Silk Booxd, which moy kindly':be oxcu;md, o "'I-”f-‘?"i“ SRR

‘  That Sir, I lom heiling from o very poor family end th.x.¢1
is no income source: in my femily . ﬁ “. 4

TR oL ’5‘
] b [

SER N thom f‘oro, xequoob yuur honour to kindly cona.idar my \J"

cona aympn Llnical)y ond ollow me to continue oo TSFW in MSOP,

¢ Guwahats fo_‘l"..‘,
which 1 aholl romein ever gtoteful to you.

Thanking you .

1 [\ ‘
! . .‘; [N "
\‘.\; ST |'“ ' " -
. ! " Yours faithfully, SRR 113 21
i v ‘ ;. N
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F. A. ROAD
 MACHKHOWA N e
GUWAHATI- T8I0 /Ty

@\ ‘ PUONE : 621360 ® 617355
CHAMRER & §11874

g A (M) Skabnaay Rakman
: ,,? )\dvocnlv - M. A B e . &} ‘
Sy s AUHATI HIGH COURT B Ve
[\ auwar T o NSO
Yy ° < \
. i ‘§?
3 cro . / L
__rihe Director,
L —muentral sitk Board,
o e g, Monsions, 11 Floor,

s ..:A;R.‘G.Barooah Road

‘@ﬁﬁﬁ”@ﬁyahagi- 781 QQB,

Rg%z- Your letter No.CSB/MSDP/1/1/193/93/Es/pF-MRN.
1" Dated- 20.6,2001.

W.Pe NO.‘H}?/97 (Monir

pate=~ 08 /08/20014

\

India & ors.)

am Nath- VS= Uniqn of

e et

‘Lter mentioned above dated 20.6.,2001,

a like to inform you that
ent of shri
. Shri
nombored

with reference to?ﬁgﬁr'l
subject éatter, I woul
. I had alregdy given oy jegal opinion on the reinstaten
| ( Maniram Nath a TSFW. oo e : : :
nath had filed a Writ pétition in
as W.p. W17/97 for the reinstatement 10 service as well as fo¥
1 payment of 'his salarye jow that Shri Wath had withdrawn hig cnse
it in the Hon‘ble Court and:vide order dated 13;9.99'passed in Misc,
1R Case No.1008/99 the w.P.vNo.H17/97 has been dismissed, On withdrawal.

'\ therefore, the case of Shri Nath way be taken into consideration
for his rein ' licability of

L statement in service, subject to the app
K the rules of central SIAR poard., ) :

the Hon'ble High Court

Thauking you, -
™\ yours faithfully,

N B0 )
w36 0Rse ]| K(zﬂu

v, ( DR.(MS)SHAHNAZ RAIDMA
74 ADVOCATE.
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Lo MUGA SILEWORM SHEKED ORGANIZATION
. CENTRAL SILK BOARD
S Ministry of Textiles : Govt. of Inclia
@ : 2203468(0) N 0.5 Mansion II Floor
i | TR R.G.Baruah Road

Fax :2200168 | R é{'&;;sja | ' |
Email : gg_ég{zyﬁggﬁg_gg@ : o "E\afqﬁ ﬁmraka}h 781 005,

No.csmMsscwi.ni_193/93/133:/91?-1\{}21\4'/ §693

{

Date.21.02.2007,

i

T OFILCE NOTE

Tronn

|

e e b e .
{ n ER Pouy mm:w\v Mo 17/97 e by Sini Mandram Nath, TSIPW againgt Unfon of
‘\ hdia and  othernd udore <the Hon'ble Uingh Court of Guwakhati-
P el m@ﬁ‘g regarding,
uwaﬁaﬁ'eanc, ] i

With veference o the! subject cited above, Shri Maniram Math, ix hereby

advised to furnish the detailed dispnsz‘ll. of the vase indicating the date=wine cvents supported
by Hon' ble High

~

by the do;ument;;-»to-cqnsidcr-tlw*pro{)o:'gu&< {or re-instatement order pagsed
Court to this office immediately for ta};uug follow-up action,

(A G Singh) 21:02.0F

/ e P A Asgst. Divector (A & A).
Shri Maniram Nath ' 1 '
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Shn Mani Ran: Nath, TSFW s advised o subniit o copy ol Judpement

passed by the Hon'ble High Court of Guwahati in Misc. ¢
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Dr. A.K. Choudhury M.D. Visiting Hrs. Morning 7a.m. to 8a.m.

Sr. Medical & Health Officer (AHS)

EVenmgSpm to 8 p.m.

Sur;déy' Morning 8a.m. to Sa.m.
People’s Relief Centre | | Pr2471844
Jyotikuchi, Guwahiaﬁ-34
Regd. No. 7817 (AMC)
Date: 22-12-08
Rx
TO WHOM IT MAY CONCERN

Certify that Sri Maniram NAth, S/o Lati Hashi Ram Nath

was under my treatment since 2 lst May 2007 due to his illness.

He was suﬁ‘ermg from Koch’s (’I‘ B.) abdoman, clinically,

subsequently he develops Ascities and was advised rest till 20th

Nov. 2008. ThlS perlod ofrest was essential for restoration of his

normal health Subsequentlyhe gets relief from his a1lment and

is fit for domg normal day to day activity.

@Mﬁu 5 bt Q’Z} Sd/ - Llligible

22/12/08

(seal)
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Morning 7 a.m. to8am,:
Evening 5 p.m. t08pm .

Sbnday »  Morning 8 a.m-to-9-a: T

: _ Ph: 2471844
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